CENTRAL ADMIN . STRATLVE T 21 BUNAL
CALCULTA BENCH

Present: Hon'ble M.r.D.Purkayastha,tfiemberw) .

ASHIM KR. CHCUDHURY
NG~

UION OF INDLA & ORS,

For the petitioners ¥.s.B.Chosh Dutta,counsel.

For tne re-spondents:lvi.‘-:.c.Sar“addar,counsel.

D.Purkayastha (Jih.

Heard the 1d,advocates for both the parties. The

case is admitted £O¥ ad judication. Mr, Sameddar has Arawn WY

attention tO the relicfs gought £oIr by the applicant and
submits that *multiplic'ity of the reliefs claimed in gae PhE~d-
cation is not rvaintaj.nable. Howaver, tH At etk matter wouls

e ceneidared at the time of hearing and the appiicant jc riven

liberty €O amend the application if he thinks necessary ib e
meantime. ‘
Matter to come Up for hearing oo jtg cwn turnh.

plain copy DP® furnished to poth the parties.

(D.purkayas tha)
Memoer{ A




